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Office of The District Magistrate, Gautam Budh Nagar

Ref: 1249 /NG T- (4 /20222024 Date: |1- o - 2624

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub:  Report in compliance of the order dated 09.01.2024 passed by Hon'ble National
Green Tribunal, New Delhi in Original Application No. 908 of 2022 Sach Sewa
Samiti Vyas (Trust) Versus Ministry of Environment Forest & Climate Change &
Ors,

Sir,

Please refer to the order passed by Hon’ble National Green Tribunal on dated
09.01.2024 in Original Application No. 908 of 2022 Sach Sewa Samiti Vyas (Trust)
Versus Ministry of Environment Forest & Climate Change & Ors. In said matter, it is
directed by Hon’ble NGT for producing the record regarding encroachment on said land
reserved for green belt. This is humbly submitted that letter has been sent to Chief
Exccutive Officer, Greater Noida Industrial Development Authority, Greater Noida for
taking necessary action against encroachment on said green belt and Sub Divisional
Magistrate (Sadar) has been nominated for enforcement work in coordination with Greater
Noida Industrial Development Authority, Greater Noida, copy of same is being annexed
herewith and forwarded to you with the request that the same may be placed before the

Hon'ble Tribunal.
urs Sincerely

Enclosure- As above

\

(Manish Kumar 'Verma)
District Megistrate
Gautam Buddh Nagar
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Brief note regarding action taken in the matter of O.A. No. 908/2022

Sach Sewa Samiti Vyas (Trust) Vs Ministry of Environment Forest &

Climate Change &Ors.

. In compliance to the order dated 11.09.2023 passed by Hon’ble NGT in said
matter, Compliance report regarding service of notices was submitted to
Hon’ble Tribunal by District Magistrate vide letter no. 715/NGT O.A.- 908/NGT-
64/2023, dated 21.09.2023.

o Further, it was directed by Hon’ble Tribunal vide order dated 29.09.2023 that
Action Taken Report by CEO, GNIDA and District Magistrate, Gautam Budh
Nagar be filed by within three months by email.

e As per averments made by petitioner, Greater Noida Industrial Development
Authority has allotted plot no. A-1 with notified green area/belt falling between
plot no. 12 and plot no. 22, letters have been sent by District Magistrate vide
letter no. 1151/NGT-64/23, dated 15.12.2023 and 1226/NGT-64/23, dated
05.01.2024 to Chief Executive Officer, Greater Noida Industrial Development
Authority for providing detailed report in this matter, Report is awaited. Copy of
same is attached.

. In reference to the letter no. 1211/NGT-64/23, dated 02.01.2024 of Regional
Officer, U.P. Pollution Control Board, Greater Noida, Greater Noida Industrial
Development Authority has provided some information regarding
encroachment on said green belt. According to which, encroachment was
found on approx. 253 sqm on undeveloped land reserved for green belt and
action to remove/ sealing of said encroachment is to be done by Greater Noida
Industrial Authority.

e Accordingly, status report has been filed before Hon’ble Tribunal by District
Magistrate, Gautambuddh Nagar vide letter no. 1227/NGT-64/23, dated
05.01.2024, copy of same is annexed.

. In view of status report, relevant paras of the order dated 09.01.2024 passed

by Hon’ble NGT are reproduced below: -
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“

.......... 9. In the peculiar facts and circumstances of the case and also inaction on the
part of the concerned administrative officers despite pendency of the matter for more
than one year, we consider the presence of the DM, Gautam Budh Nagar, the CEO,
GNIDA and the Chief Town Planner, Gautam Budh Nagar before this Tribunal to be
essential for producing the record as to when and in which manner encroachment
was made on land reserved for green belt; whether the concerned officials submitted
any report regarding such encroachment; whether any action was initiated for
removal of such encroachment and what are the reasons for delay in taking of
appropriate action for removal of the encroachments made on the land reserved for
green belt. Accordingly, they are directed to appear before this Tribunal physically on
12.01.2024.

List the matter for further consideration on 12.01.2024......”

Copy of same is hereby attached.

Further, letter has been sent by District Magistrate, Gautambuddh Nagar to CEO,
Greater Noida Authority to take action against said encroachment on land

reserved for green belt, copy of same is annexed.
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s 7. We find the explanation to be wholly unsatisfactory as the CEO, GNIDA
was required to take action promptly immediately after passing of the order by this
Tribunal in the month of September 2023. We find no justification Sfor delay in taking of
such action. We express our displeasure regarding unreasonable delay in taking
appropriate action on the part of the CEO, GNIDA.

8. In Bangalore Medical Trust v. B.S. Muddappa, (SC)1991(4) SCC 54Hon’ble
Supreme Court considered reservation of open spaces for parks and play grounds to be
universally recognised as a legitimate exercise of 'statutory power rationally related to the
protection of the residents of the locality from the ill-effects of urbanization and the
impugned orders of the Government of Karnataka dated 27-5-1976 and 11-6-1976 and the
consequent decision of the Bangalore Development Authority dated 14-7-1976 Sfor
conversion of land of Public Park for private nursing home were set aside.

9. In the peculiar facts and circumstances of the case and also inaction on the part
of the concerned administrative officers despite pendency of the matter Jfor more than one
year, we consider the presence of the DM, Gautam Budh Nagar, the CEO, GNIDA and the
Chief Town Planner, Gautam Budh Nagar before this Tribunal to be essential Jfor
producing the record as to when and in which manner encroachment was made on land
reserved for green belt; whether the concerned officials submitted any report regarding
such encroachment; whether any action was initiated for removal of such encroachment
and what are the reasons for delay in taking of appropriate action Jor removal of the
encroachments made on the land reserved for green belt. Accordingly they are directed to
appear before this Tribunal physically on 1 2.01.2024.

List the matter for further consideration on 12.01.2024"
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Item No.02 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH
(By Video Conferencing)
Original Application No. 908/2022
Sach Sewa Samiti Vyas (Trust) ... Applicant
Versus

Ministry of Environment, Forest & Climate

Change & Ors. . Respondents

Date of hearing: 09.01.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None.

Respondents: Mr. Shariq Ahmed Advocate for respondent No.1-
MOEF&CC
Mr. Ravindra Kumar, Senior Advocate with Mr. Vipin
Kumar Saxena and Mr. Binay Kumar Das Advocates for
respondent No.4- GNIDA.
Mr. Daleep Dhyani, Advocate for respondent No.5-UPPCB
Mr. Divya Singhvi, Advocate for respondents No.7 to 9.

None for respondents No.2, 3 and 6.

Application under Section 18(1) read with Sections 14 and 15 of the
National Green Tribunal Act, 2010.

ORDER

1. In compliance of order dated 11.09.2023, Mr. Ravi Kumar, CEO,GNIDA,
Mr. Manish Kumar Verma, DM, Gautam Budh Nagar and Mr. D.K.
Gupta, RO, UPPCB appeared before this Tribunal on 29.09.2023. The
CEO, GNIDA and District Magistrate, Gautam Budh Nagar sought time to
file Action Taken Report.

2. Report has been filed by the District Magistrate, Gautam Budh Nagar vide
email dated 05.01.2024. In his report the District Magistrate, Gautam
Budh Nagar has submitted that GNIDA had found encroachment on
approximately 253 sqm. of undeveloped land reserved for green belt and
action for removal of encroachment is to be taken by GNIDA.

3. No action taken report has been filed by the CEO, GNIDA.
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0. A. No. 908/2022 Sach Sewa Samiti Vyas Vs. MoEF & CC & Ors.
-2-

4. Ld. counsel appearing for the State of Uttar Pradesh, the District
Magistrate, Gautam Budh Nagar and the CEO, GNIDA seeks time for
filing of action taken report by the CEO, GNIDA.

5. The matter was last heard on 29.09.2023 and the CEO, GNIDA was
granted three months time for filing the action taken report.

6. Respondent No. 7 Mr. Rajendra Singh is stated to have died a few days
back and it is stated that action for removal for encroachment could not
be taken due to his death.

7. We find the explanation to be wholly unsatisfactory as the CEO, GNIDA
was required to take action promptly immediately after passing of the
order by this Tribunal in the month of September 2023. We find no
justification for delay in taking of such action. We express our
displeasure regarding unreasonable delay in taking appropriate action on
the part of the CEO, GNIDA.

8. In Bangalore Medical Trust v. B.S. Muddappa, (SC)1991(4) SCC
54Hon’ble Supreme Court considered reservation of open spaces for
parks and play grounds to be universally recognised as a legitimate
exercise of 'statutory power rationally related to the protection of the
residents of the locality from the ill-effects of urbanization and the
impugned orders of the Government of Karnataka dated 27-5-1976 and
11-6-1976 and the consequent decision of the Bangalore Development
Authority dated 14-7-1976 for conversion of land of Public Park for
private nursing home were set aside.

9. In the peculiar facts and circumstances of the case and also inaction on
the part of the concerned administrative officers despite pendency of the
matter for more than one year, we consider the presence of the DM,
Gautam Budh Nagar, the CEO, GNIDA and the Chief Town Planner,
Gautam Budh Nagar before this Tribunal to be essential for producing
the record as to when and in which manner encroachment was made on
land reserved for green belt; whether the concerned officials submitted

any report regarding such encroachment; whether any action was
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0. A. No. 908/2022 Sach Sewa Samiti Vyas Vs. MoEF & CC & Ors.
-3-

initiated for removal of such encroachment and what are the reasons for
delay in taking of appropriate action for removal of the encroachments
made on the land reserved for green belt. Accordingly they are directed to

appear before this Tribunal physically on 12.01.2024.

4, List the matter for further consideration on 12.01.2024.

5. A copy of this order be forwarded to the Chief Secretary, Government
of Uttar Pradesh, the DM, Gautam Budh Nagar, the CEO, GNIDA and the
Chief Town Planner, Gautam Budh Nagar by e-mail for requisite compliance

with this order.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM

January 9th, 2024
OA 908/2022
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........ In compliance of order dated 11.09.2023 Mr. Ravi Kumar, CEO, GNIDA, Mr.
Manish Kumar Verma, DM, Gautam Budh Nagar, Mr. D.K. Gupta, RO, UPPCB have
appeared through VC and we have interacted with them and they have stated that after
factual verification action will be taken in accordance with law.

The CEO, GNIDA and District Magistrate, Gautam Budh Nagar seek time to file
Action Taken Report and learned Counsel for respondents no. 7 to 9 seeks time to file

reply/response on their behalf.
List for further consideration on 09.01.2024"
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§ e In compliance of order dated 11.09.2023 Mr. Ravi Kumar, CEO, GNIDA, Mr.
Manish Kumar Verma, DM, Gautam Budh Nagar, Mr. D.K. Gupta, RO, UPPCB have
appeared through VC and we have interacted with them and they have stated that after
factual verification action will be taken in accordance with law.

The CEO, GNIDA and District Magistrate, Gautam Budh Nagar seek time to file
Action Taken Report and learned Counsel for respondents no. 7 to 9 seeks time to file
reply/response on their behalf.

List for further consideration on 09.01.2024"
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Office of The District Magistrate, Gautam Budh Nagar

Ref: 11_19 //\/C—ﬁ-g\-]])_g Date: 5‘!’\)2\1

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub:  Status report in compliance of the order dated 29.09.2023 passed by Hon'ble
National Green Tribunal, New Delhi in Original Application No. 908 of 2022 Sach
Sewa Samiti Vyas (Trust) Versus Ministry of Environment Forest & Climate
Change & Ors.

. Please refer to the order passed by Hon’ble National Green Tribunal on dated
29.09.2023 in Original Application No. 908 of 2022 Sach Sewa Samiti Vyas (Trust)
Versus Ministry of Environment Forest & Climate Change & Ors., as per said order, it is
directed to file response from District Magistrate, Gautam Budh Nagar in said matter.
Accordingly, reply/response on behalf of State of U.P. is annexed herewith and forwarded
to you with the request that the same may be placed before the Hon'ble Tribunal.

‘Yours Sincerely

“AN
(Manish Kumar Verma)
istrict Megistrate

Gautam Buddh Nagar

Enclosure- As above
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Report

In

Original Application No. 908/2022

Sach Sewa Samiti Vyas (Trust)

Versus

Ministry of Environment Forest & Climate

Change & Ors.

Order Date — 29.09.2023

Filed on Behalf of:
District Magistrate
Gautambuddh Nagar (U.P.)

1]



1.

2.

2]
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Brief background

In the matter of O.A. No. 908/2022 Sach Sewa Samiti Vyas (Trust) Vs Ministry of
Environment Forest & Climate Change & Ors., relevant paras of the order dated
29.09.2023 passed by Hon’ble NGT are reproduced below: -

“.......9. The CEO, GNIDA and District Magistrate, Gautam Budh Nagar seek time
to file Action Taken Report and learned Counsel for respondents no. 7 to 9 seeks
time to file reply/response on their behalf.

10. Affidavit by the applicant, Action Taken Report by CEO, GNIDA and District
Magistrate, Gautam Budh Nagar and Reply/response by respondents no. 7 to 9 be
filed by within three months by email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF.

11. List for further consideration on 09.01.2024.”

Action taken report:

e In compliance to the previous order dated 11.09.2023 passed by Hon'ble NGT
in said matter, Compliance report regarding service of notices was submitted to
Hon’ble Tribunal by District Magistrate vide letter no. 715/NGT O.A.- 908/NGT-

64/2023, dated 21.09.2023, copy of same is annexed as R-1.
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As per averments made by petitioner, Greater Noida Industrial Development
Authority has allotted plot no. A-1 with notified green area/belt falling between
plot no. 12 and plot no. 22, a letter has been sent by District Magistrate vide
letter no. 1151/NGT-64/23, dated 15.12.2023 to Chief Executive Officer, Greater
Noida Industrial Development Authority for providing detailed report in this
matter, Report is awaited, copy of same is annexed as R-2.

In reference to the letter no. 1211/NGT-64/23, dated 02.01.2024 of Regional
Officer, U.P. Pollution Control Board, Greater Noida, Greater Noida Industrial
Development Authority has provided some information regarding encroachment
on said green belt. According to which, encroachment was found on approx.
253 sqm on undeveloped land reserved for green belt and action to remove/
sealing of said encroachment is to be done by Greater Noida Industrial
Authority, copy of same is annexed as R-3.

Status report is being submitted for kind perusal and necessary action please.

Fhkdkhkkkhhhkihhkhk
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Req.. Compliance Report of Order Dated 11-09-2023 Hon'ble Tribunal O.A. No.
978/2022 Sach Seva Samiti Vyas (Trust) Versus Ministry of Environment Forest &
Climate change and Ors.

From : dmgbn <dmgbn@nic.in> Fri, Sep 22, 2023 02:08 PM

Subject : Reg.. Compliance Report of Order Dated 11-09-2023 ~'1 attachment
Hon'ble Tribunal O.A. No. 908/2022 Sach Seva Samiti Vyas
(Trust) Versus Ministry of Environment Forest & Climate
change and Ors.

To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>
Cc : rogreaternoida <rogreaternoida@uppcb.in>

Sir,

That in compliance of the orders dated 11.09.2023 passed by the Hon’ble National
Green Tribunal, New Delhi in O.A. No. 908/2022 Sach Seva Samiti Vyas (Trust) Versus
Ministry of Environment Forest & Climate change and Ors., the Compliance Report is annexed
herewith and forwarded to you with the request that the same may be placed before the
Hon'ble Tribunal for perusal.

Encl: As Above.
Regards
DM GB Nagar

.. IMG_0001.pdf
3 MB



Office Of District Magfkﬁ@te Gautam Buddha Nagar

. Surajpur, Greater Noida
Ref No. : ?}S{NC’T"O“”QDS)%')&}!\JC,T—-GH s Date : 'llJ 09/'1431_3

To,

The Registrar,
Hon'ble National Green Tribunal
New Delhi

Subject: Compliance report in O.A. no. 908/2022 Sach Sewa Samiti Vyas
(Trust) Vs Ministry of Environment Forest & Climate Change & Ors.
Sir,

In compliance to the order dated 11.09.2023 passed by the Hon'ble
National Green Tribunal, New Delhi in Original Application no. 908/2022
Sach Sewa Samiti Vyas (Trust) Vs Ministry of Environment Forest &
Climate Change & Ors, Notices issued by Hon'ble Tribunal has been got

received to Respondent no. 7 and 8, Copy of same is attached.

Further, it is pertinent to mention that No information was found at
said address about respondent no. 9, namely Ms. Madhu Singh, D/o Mr.
G.S. Kamboj, village- Makoda, District — Gautambuddh Nagar, U.P., a
report of Sub-Divisional Magistrate, Tehsil -Sadar, Gautambuddh Nagar
in this matter is hereby attached and forwarded to you with the request

that the same may be placed before the Hon'ble Tribunal.
ENCL: As above

incerely,

o A\Y
(Manish Kumar Verma)
Distrigt Magistrate

Gautambuddh Nagar,
U.P. D)L!...

Yo
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! S | oy EMAILY
BEFORY lillu‘ N:\ VIONAL Griey TRIBUNAL, NEW DELIIT
ORIGINAL AMPLICATION Noy. 008 OF 2022
Sueh Sewy St Vi ('i'l"llﬁl} V.
& Mingstry of Euviratment ligyeg & Clinmte Change & Ors
Lo Abe Rajinder Sinph
Son of Ms NMehtab Singh
Resident of Village Makoda,
District Gautam Budha Nagar LD,
M Shwebng.
Wile of N Manoj Singh
Resident of \"1|1:13_I:c Makoda,
District Gautam Budha Nagard b, (RESPONDENT NO.SI
3 Ms Madha Singh
Daughter of Me G S, Kamboj
Resident of Village Makoda,
District Gamam Budha Nagar, UL, (RESPONDENT NO.9)

(RESPONDENT MO

[ =

NOTICE

Wheress the above titled Application was lisied before the Hon'ble Tribunal on
17.03.2023 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
tallowing order (reproduced relevant extracts only):-

"3, In the present ease, Mr. Rajinder Singh Son of Ms, Mehtul Singh, Ms,
Shwetnn \Wife of Mr, Manoj Singl and Ms. Madhu Singh Daughter of Mr.
G.S. Kamboj all residents of village Makoda, District Gautam Budha Nagar,
Uttar Pradesh are alleged to have encronched upon the greenbelt area. In

Q. view of the averments made in the application and attending fucts und

) circumstances, the presence of the above said persons is necessary for just

and proper adjudication of the questions involved in the ease and they are
implesded as respondents no. 7, § and 9. The applicant is dirceted to lile
amended memo of partics within two weeks aceordingly.

4. Notice be served on respondents no. 7, 8 and 9 through the District
Magistrate, Gautam Budh Nagar and for this purpose notices issued to the
respondents no. 7, 8 and 9 be sent (o the District Magistrate, Gautam Budh
Nagar by E-mail for getting serviee of the same effected on them and sending
his report in this regard.

H )Cﬂ ‘ 30 23 5. List for further consideration on 17.05.2023."

'i\!ilt\k_
2 Now, take further notiee that the abave matter will be listed for Turther consideration
before the Hon'ble Tribunal on 17" May, 2023, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appenr before the
Mon'ble Tribunal either in person or by « pleader duly instructed, and lile responsesfieplics, as
per directions of the Hon'ble Tribunal vide Order dated 17.03.2023,

3. Take further notice that in default of your appearance on the date shove mentioned. the
said Application will be heard and determined in your absenee,
4. Given under my hand and the seal of this Tribunal, on this 03" April, 2023,

Nowe: (For Orders, Canse Lists & other Information, please visit our wobsite

v greeentrihunal pov.in) i
A | 2 Ty
GlM

’
Consultant (hudicinl), NGT
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1 “BY EMAIL "
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO, 908 OF 2022
Sach Sewa Samiti Vyas (Trust) Vs.
Ministry of Environment Forest & Climate Change & Ors.

To
1. Mr Rajinder Singh
Son of Ms Mehtab Singh
Resident of Village Makoda,
Distriet Gautam Budha Nagar,U.P, (RESPONDENT NO.7)

2. Ms Shwebna.

Wife of Mr Mangj Singh

Resident of Village Makoda,

District Gautam Budha Nagar,U.P. (RESPONDENT NO.8)
3. Ms Madhu Singh

Daughter of Mr G.S. Kamboj

Resident of Village Makoda,

District Gauwtam Budha Nagar,U.P, (RESPONDENT NO.9)

NOTICE

Whereas the abové (itled Application wus listed before the Hon'ble Tribunal on
17.03.2023 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-

“3. In the present case, Mr, Rajinder Singh Son of Ms. Mehtab Singh, Ms.
Shwetna Wife of Mr. Manoj Singh and Ms. Madhu Singh Daughter of Mr.
G.S. Kamboj all residents of village Makoda, District Gautam Budha Nagar,
Uttar Pradesh arc alleged to have encroached upon the greenbelt area, In
view of the averments made in the application and attending facts and
circumstances, the presence of the above said persons is necessary for just
and proper adjudication of the questions involved in the case and they are
impleaded as respondents no. 7, 8 and 9, The applicant is directed to file
amended memo of parties within two weeks necordingly.

4. Notice be served on respondents no, 7, 8 and 9 through the District
Magistrate, Gautam Budh Nagar and for this purpose notices issued to the
respondents no. 7, 8 and 9 be sent to the District Magistrate, Gautam Budh
Nagar by E-mail for getting service of the same effected on them and sending
his report in this regard,

5. List for further consideration on 17.05.2023."
T T

2, Now, take lurther notice that the ubove matter will be listed for further consideration
befare the Hon'ble Tribunal on 17" May, 2023, a) Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the )
Hon'ble Tribunal either in person or by a pleader duly instructed, and file responses/replies, as
per directions of the Hon'ble Tribunal vide Order dated 17.03.2023,

3 Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.

4. Given under my hand and the seal of this Tribunal, on this 05" April, 2023.

Naote: (For Orders, Cause Lists & other information, please visit our website

winwe, greentribunal gov.in)

e P a "%}\\\) ")_ﬂ,77

Consultant (Judicial), NGT
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fava: #o Wiy eRa aifaror #§ AT 3ffoTo A@AT—908 /2022 W Var |fifa &g
(g%e) T uafRel, o9 vd Searg yRads #are 9 o= § uiRd smewf &
qured H gl W B oW Bg faRed oy W g /a3y aRs
HfergaT B ARG B b T H |

HEIey,

PUUT Suysh favys Frafey & 9= wo 901 /yA0SH0—64 /2023 &1 20.10.
2023 BT HIH TEYT BN, oD i Ho WS wR 3iferedwer (e €a), 7 oo
IFSHeT 3o ARAT—908 /2022 W@ Wal WAfT @™ (5%€) S°M YafaRvl, 99 U9 Werdryg
aRac #3Terd @ o A IRG anewr i 29.09.2023 & IruTe # yfaard) w0 2 9 6
1 AR | gl Rl 2g ofRad R #eT aiftraaw /oy AR #er aifdiger @1 i
b S g g wfad (Rm), [ovo WM, wEEe, bl ua WA fhur Tar e o
3MfErpRor gIRT GRS e fAsid 29.09.2023 & §w&1 fFr ffaq 8-

- «......In compliance of order dated 11.09.2023 Mr. Ravi Kumar, CEO, GNIDA, Mr.
Manish Kumar Verma, DM, Gautam Budh Nagar, Mr. D.K. Gupta, RO, UPPCB have
appeared through VC and we have interacted with them and they have stated that after
factual verification action will be taken in accordance with law.

The CEO, GNIDA and District Magistrate, Gautam Budh Nagar seek time to file
Action Taken Report and learned Counsel for respondents no. 7 to 9 seeks time to file
reply/response on their behalf.

List for further consideration on 09.01.2024"
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FRY & A UG B g gawer # qifed eriarE) /orgured wg foren
YR P AR A I SRRl & R W Id BRI BT FE BN al
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